
HIGH COURT OF UTTARAKHAND
ATNAINITAL

NOTICE

No.1v UHC/Admin-B/IV-01/2023 Dated: "t?9.05.2023

Applications are invited from the practicing Advocates of this

Hon'ble Court for appointment as Oath Commissioner for the period

26.07.2023 to 25.07.2024 in the prescribed proforma (copy enclosed).

Eligibility for appointment as Oath Commissioner:

1. A regular practicing Advocate of the High Court of Uttarakhand at

Nainital.

2. Applicant should not be Oath Commissioner at any other place.

Duly filled Application form along with requisite enclosures must

be kept in an envelope mentioning thereon as "Application for Oath

Commissioner" and submitted in Admin. B section of High Court of

Uttarakhand on or before 30.05.2023 up to 05:00 p.m. No application shall be

entertained thereafter.

By order of Hon'ble the Chief Justice

Sd/-
(Anuj Kumar Sangal)

Registrar General

NO~/&£'"UHCI Admin- B/IV -0112023 Dated: -oq .05.2023
j

Copy to:
1. The President/ Secretary, High Court Bar Association, Nainital.
2. Notice Board.
3. In-charge, Computer Section with a request to upload the notice as well

as 'Application Form' to the High Court website.

~Ll1~~')IJ'r~

Assi~Reg\strar
Admin-B

---------



ANNEXURE-I

IHEN'fULL NAME OF Ti
IN THE CAPITAL L

1. Affix a recent
Photograph

SrI/8m
) <f (t'jo

2. Nurne of Fathor/Husbond, _

3.
4.
~.-~-----

5. AI.!y other circumstances, which may merit consideration for the appUcant being

uppointod as Oath COlnmisslonof

O. Onle of
. (se!f-ntlosted

7. Membership number of Uitarakhnnd High Court Bar AssocIation _.~
atttlst€;d photo copy of document be furnished)

u. ot c;omrnencement of practice _

8. Past experience US Oath ConH11issioner. If any ---r--·--
10. Hl.iVO you over been de-listed Of debarred by tho If so, details thereof

1. I hereby dedmelhot the information furnished is true d correct and that nothing
is fnlso and nothJng material hus been concealed.

2. I also I have reM the provision in 0 CPC as amended by
Rulo in IV of Rulosof Court,

Orith CommissIoner and shall
,

,3. in caso ! am appointod' O"lth Commissioner I shan observe
strictly. '

(3) !shall chargo tho fee for vorification for affidavits on!y'ot the prescribed rates and
shaH never charge any excess amount .

(0) intain proper uccount of the affidtlVit sworn peroro me and the amount

(c) I shull bc IInbla to bo r
nclion DS Hon'blo the ChIef
conditions.

'from the list of O<.ltl1 6mnmissionar and to such
e mtlY proscribe In casfl of {falnult of the above

,~, :..

Dated: Slgflt.lture of Ute Applicant

l.,..", .., ., " n. p ••• , •••• PrGsideniJ Secretary,
As!,ociaUon, Nainita! verify that the applicant in the momber oftno

Association.

Court Bar

lenlioned BIli

Prosident I SetiQtary.


